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(c) The guorum for the DVC
Board meetings is two, During the
period from March '80 to February 81
3 Corporation meetings have been
held on 27-3-80, 30-4-80 and 27-10-80
respectively, all at Calcutta. Two
members of the DVC Board were
present in these three meetings,
namely Chairman DVC and the
member representing the Government
of West Bengal.

(d) This hag already been stated
in (a) and (b) above.
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Recruitment policy in Engineers
India Ltd.

3873. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether he is aware that the
managements of Engineers India Limi-
ted are not following ths B.P.E
guidelines in regard to the recruitment
policy;

(h) whether he is also aware that
recently a large scale recruitment was
made by the management of Engi-
neers India Limited in violation of all
the norms and guidelines of B.P.E,;
and

(c) sleps Government propose to
take in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Recruitment
Rules of Engineers India which have
been approved by the Board of Direc-
tors are based generally on the guide-
lines given by the Government.

(b) A few specifie complaints were
received and on enquiry it was found
that the recruitments had been made
as per Company’s Recruitment Rules.
There was also an instance where,
alleging violation of rules in certain
recruitments in Engineers India Ltd.'s
field staff at Bharuch, a writ petition
was filed in the Gujarat High Court,
However, after discussions the matter
was settled amicably and the writ
petition was withdrawn, Government
are not aware of any large scale vio-
lation of all norms & guidelines in
recruitments by Engineers India Ltd.

€¢) Does not arise.





